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oo es o Alffidavitio be Fuenished by the caniiidate alongwith Nomination Paper -
Before the Retvraing Officer

For election to. (name of the Houxs)
From........ N ﬁTJi*::lﬁ.??.&gr..Comtttumny{Ham of the Constitusin. s |
Mancal

" LOMAHALKANT Hﬁ#%mﬂr M‘j&h@m
Agal... L:"f .years, residein of....., I «hmention full postal address), o varnlidle @l lc abrvs
Election, do hereby solemnly affirm and stale on oath a5 under:-

{ strike out whichever is not applicable)
(1) T am & candidate set up hy—-~dd25e..___(name of the political perty ) / am cantesting 2 as

Independent candidate,
(3) Detalls of PAN and status of filing of Income tax return ¢
8L No, [ Names Permaneat The financial year for | Total income
Account Number | which the last shown [n [ncome
(PAN) Income-tax return has | Tax Retumn { in
: e . been filed Rupees) et
I DLAPMSIBF] N JET A
L Spouse- M
i Dependent 2 A
5. Dtpundenltl. ........ A

(3) The following case(s) is/ are pending against me in which cogoizance has been takea by the court:-

Description
NO Cace titldds (NIL) |

COffence

The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken :

sL
Mo,

(2)

"{B) | Name of the court, Case No, and Date of order
taking cognizince :

Details of Appeal (s) / Application(s) for revision
{if any) ﬂiﬂﬁ!.llil‘ﬂl.lhﬂlhﬂ arden(s) ¢

MNoA

(¢) M‘-h.

&m-hwilchlhwhwnmmudhﬂmﬂﬂhﬂﬂhr ltmurdurrnd ta in Form 26):

(a) | The details of cases, Sections of the S
! Act and description of the offence for NIL Rl ik —‘
1 which convicted : : |
{B) | Name of the Court(s). Case No.and | = :il_ i ; [

| Detefs) of crderts). J
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B \ap Thai | give heiers belnw ihe ddhih {;ﬁ:_u_: P— (mmrlhl:.- u;d iamuvable ete. ) of mysels,
my ipouse and all dopendents;

A. Details of movable agseis ;

Ninde:

1. Assets in joint name indicating the exteni of joint ownership will also have to be given

2. In case of depositInvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme.
Name of Benk/ lnstitution und Branch are 1o be given :

3. Value of Bands/Share/Debentures us per the current market value in Stock Exchenge in respect o listed
compenies and as per books in case of non- listed companies should be given,

4. Dependent’, here means u persan, substantially dependent on the incoime of the candidate.

5. Denils including amount is 1o be Eiven separately In respect of each investment)

=

Nao.

Description ' Self Spouse Dependent-1 | Dependent2 | Dependent

] “ﬁmmmTigm Bank i T i
and al] other types of Deposits
including saving accounts),
Deposits with Financial

Financial Companies and -
Cooperative societies and the
. amount in each such deposit
iy s of investment in Bonds,
Debentures/shares and units in L NIL
companiesMitzal Funds &nd
others and the smount.
{iv} | Details of investment in NS5,
Postal Savings, Insurance Policies el L ML
and imvestment in any Financial
Instrument in Post office or '
Insurance Company and the i
amount : |
{v) | Personal loans/advance given 1o TR
any person or entity including VY ! h |
firm, Company, Trust etc. and . |
E other receivables from debrors |
|
I

ML

end the amount. :
v} | Motor Vehicles/Aircrafis/ _f;f,,.faicl e o
Yachts/Ships (details of Make, 8. -voll — M
Registration No. efc, Year of Lusy
Purchese and amount ) 2S00 — :
(wii1| Jeweiry, bullion and valuable Pl g lhﬂl-'-ﬁlir,“'-'
ﬁh;ﬁud&hﬂ:ﬂl’wiﬁrm (5 R PN
vi|ue |
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. ?w'{rhny other assets such.:s vdlus of

__tZhimsfinterest

A e ] e
' Morics s O AP 0

oy
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(Note: i m in joint m:rﬂ;p;ﬂﬁmm: the cxtent n!'jul

2. Each land or building or apartment should be mentioned separasely in this format.)

it ownership will also have t@ be indicat.a

| &
No

P—

[ Description g

Spouse

U}

W& ﬂ.h-\l\lﬁhl

£

Dependent-1

Dependent-2

Dependent-3 |

LA

Area (Total measurement in
Ilﬂ'ﬂ-.'f L

“Whether inherited property
(Yes of WO

| Date of purchase in cése of 32iF

acquired propeyty . -

Cost of Land (in case of
purchase)at the time of

pI L

M -

" | construction ete,

Approximste Current market
vitlus

Don-Agricultural Land
Location(s) 3

Area (Total measurement in
sq. 1)

o )

Whether inheriied
(Yes or NO)

MIL,—

" [ Date of purchase In case of self

P L=

Cost of {in case of
purchase) at the time of

ML

Any Investment.on the land by
way of development,
construction®ete,' - -

ML

value !

NiL

ML

(including m; :
~Location(s) -
-Survey number(s)

PR

AL

Built up Area (Total -

PO

messurement in sq. f.)
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T W wiher inherited

i U of purchase in case of seif ‘0 -
;| Acmired propern - N
C il of property (in case of 5 -t
P rehase) at the time of ML ML
| p*chase
Ay Invesiment on the
: psuperty by way of NLL ML
i construction et
? _;_gimimmmﬂﬂ NI
" Rusidential Bulldings (including | - -
npariments,} il I 0 = :
-Location(s) Muﬂ-.\_ldhm 'I:fH’ Wi
- Survey number(s)
BﬂIth:Am{'l’utlf e |
measurement in sq. fi, ‘ AL
Whether inherited property
(Yes or NO) T4 =
Dnte of purchase in case of seif e WL
Cost of property (in case of
purchase) at the time of M i
I purchase
| Any Investment on the Jand by
' wiy of developmient, NCoAC | ML
canstruction ete, .
Approximate Current market o AR
|| value P
(v) | Otbers (such as interest in == L
_Ev'ﬂ_'m rrent Market a 4
a : 7=
Value of (i) to (v) above E,“,H'L‘ =) N

(6) 1 give herein below the details of liabilities/ d
(Note: Please give separate details of name o

Sell

b4
Na.

ues to public fnancial institutions and government :-
f Bank, Institution, entity or individual and smount for each item)

Deseription

Spouse(s)

| Dependent-1

Dependént-2

Dependent-3

(i

|
|
{
|
|
|
!

Mature of loan

Lonn or dues to Bank/Financial

Name of Bank or FI
Amount outstanding

w e

Wil

Loan or dues to any
individuals/ Entity other than
mentioned in () above.
Name(s) fer=a fmymor, faram

Q 00,4000




:-'_____r —— i E e rmsan

Grand total of linbilitics r
(iiy i | :

Dusts o departments dealing |

with : wJiL o) |- |
| | secoumodation |

Dues 1o deparfments dezling

with supply of water WAL N AL

Dues to departments dealin "

with supply of electricity L w UL

Dues to departments dealing

with supply of piL ML

telephones/mobiles

“‘E:nuuhdupumduhng

EoVEmment transport vl ML

Cinciuding sircrafls and -

[mTlxDlm N”"‘ sl L-

Wealth Tax Dues T [

Tax_Dues NiL = &
{Property Tax Dues L WL

Sales Tax Dues F““" WL

Any other dues riL ML

Grand total of all Govt. does aspma| W

(7) Details of profession or occupation:
A Belf.. XD
b. Spouse Limwatrafe— A
(8) My educational qualification is as under: WM e fab -

[Giv;-ﬁhﬂldlﬂ.ﬂut School / University education with full form of the certificate/ diploma/ degres course)
(Name of the School /College/ University and the year in which the course was completed.)

{%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. Name of the candidate Sh/SmEMRm. L[\ SHM | (AT MANDAL
1. | Full postal address - MLA, Nathissfar
3.| Number and Name of the consti and : i
s - 198 . N abthnadar,
3.| Name of the Political party which set up the THU 55
. candidate {otherwise writs *Independent’) !
: 4.| (a) Number of cases in which conviction order VL
passed (other than those referred to in Form 26) , e i

e 57
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i |
T Ve W which last " TH.w0 s S '
" o oo | Income Tax Return [iled _
() Candidue I APH S155F S P >
i | (b} Spouse: . Rl ;433
LG ] =
b, .~ Details of Assets und Liabilities in rupees
Sell Spouse | Dependent-1| Dependent-il ni-11l
A.| | Moveable 2 M PR
Asset (Total value) 1%, 5g p80 o) 52'5“ ¥ ey — "
Immmhl_! f:,‘"fh“ﬂ"-": NI
[() | Purchase Price and s
Development Cost of A '
Immoveble Property i -
= Value)
[ii) | Approximate Current ' L i
Market Price of N A AL
Asset (Total Value)
7 Liabilities f
(i) Government -0 L-
dues (Total) e solg Lok
(i1} Loans from Bank, : .
Financial Institutions and g AN -
| others (Total)
8. | Highest educational qualification:
(Give details of Schoal / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

VERIFICATION

1.tlndrpﬂtnt.abwemﬂdnmm&mdhdmihlmMmsuﬂhi:ﬂdnhmmumdmmlhc
best of my knowledge and belicf, no part of it Is false and nothing material has been concealed there from. | further
declars that -

{u]ﬁmi:mmnrcqnﬁntinnwpuﬂngmwhm mie other than those mentioned in items 3 and 4 above;

th} L my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6
abowe.

Mmoo L S o o, TIPS SSNISRCRRIE - |1 |




"-'-'*-—"'-_——-___‘_'- - - — — = - __:__
s Noter- leAdffidavit shoodd be filed Iotest By 3,00 PM on the | mmﬁ'ﬁliu nominations.
2 Affidavit snould be sworn before an

Publie,

3. All columns should be filled up and no column ta be left bl

any item, either “Nil" or
’ 4. The affidavit should be either

wath Commissioner or Muyistrate of the First Class ur hefore & Nowry

ank. If there is no information to farnish i respeut of
“Not ajplicable”, as the case may be, should be mentioned.
typed or written legibly and neativ,
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